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B.A. Aggarual ... Petitioner.

Versus

Union of Indie ,,, Respondent.

CORAfh

THE HDN'BLE NR. JUSTICE M.S. HALir-IATH, CHAIRPiAN.
THE HGN'BLE T'lR. S.R. AOIGE^ P]Er'lBER( a) .

JUDGEMENT (ORAL)

(By Hon'ble fir. Justice U»S. flalimathj
Chairman)

The office having noticed several defects in the

revieu application filed by the petitioner, the same uere duly

notified. But no steps were taken to'rectify the defects,

•The case uas, therefore, listed before the court today. Nore

app,eared for the petitioner though called tuice. Hence,

dismissed.
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